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Shri D. Sanjivayya: Sir, as many 
as seven hon. Members have taken 
part in the discussion relating to this 
Bill. The hon. Member who spoke 
first, Shri Banerjee, by and large wel-
comed the provisions. He felt aggriev-
ed, however, with regard to the ex-
emptions given to certain industries. 
To a large extent, I agree with him 
that as far as possible these exemp-
tions must be few and wherever ex-
emptions have already been given. they 
need to be re-examined. Often times. 
employers divide the workers and 
keep their establishments in different 
places and try to avoid this. But now 
when State Governments notify U:1-
del' section 65 of the Factories Act. I 
do not think any 'of them wlll escape . 

. He -also referred to the existence of 
contract labour in the building indus·-
try. When this Act was amended 
last in 1957, the construction industry 
had been covered. With regara to 
contract labour, I would assure him 
that the Government is contemolat-
ing to introdUCe legislation about 
abolition of ContrliCt labour. On the 
9th and 10th 'of next month. the Stand-
ing Labour Committee IS going tu 

meet and one of the item, on the 
agenda is the abolition of contract 
labour. 

Wherever prompt payments have 
not been made, they will certamly be 
investigated. Mr. Banerjee welcomed 
the provision with reeard to the de-
ductions of monies advanced for house-
building. But he said there are seve-
ral thousands of applications which arc 
pending and after the Bill is passed 
and receives the President's assent, 
those applicati'ons should be examin-
ed. I will certainly see how far thesE' 
pending applications pould he looked 
into. 

Hl2 said! that subscription to the 
trade unions should also be deducted. 
This is a very controversial question. 
Unless the central unions like INTUC, 
AITUC, HMS, UTUC etc., agree to it 
we cannot embark upon this risky 
programme. 

Shri A. p. Sharma: They do not 
agree. 

Shri D. Sanjivayya: If my hon. 
friend Mr. Banerjee. is very much in-
terested in pursuing this matter, I 
request him to see that this subject 
is placed ,before the AITUC and sec 
whether they agree to such a thing. 

With regard to the payment 'Of gra-
tuity and other things after retire-
ment, Mr. Banerjee alleged there is a 
lot of delay and that some time-limit 
.hould be fixed within which it should 
be paid. 

Mr. Deputy-Speaker: The hon. 
Minister may continue tomorrow. 
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Shri Rane (BuIdana): I Sir, beg 
to present the Thirty-second Report of 
the Business AdVisory Committee. 


